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THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY):
Mp. Vice-Chairman, Sir, there is a
slight change in the order of business
of the House for tomorrow and the
day after.

There will be a diseussion on the
economic situation at 6 P. M. tomor-
row and, on the 29th, we will have a
discussion on Bofors.

SHRI M. M. JACOB (Kerala): You
had agreed to have the discussion on
Bofors  tomorrow.  Why have you
changed it now?

SHRI M. S. GURUPADASWAMY::
Because the Prime Minister will be
replying at that time.
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SHRI DARBARA SINGH; We do
not want a Cabinet Minister here. You

are very muh here. Don't worry.

SHRI P. N. SUKUL: It must be

noted.

SHRI DARBARA SINGH: There are

many people to note it.

SHRI VITHALRAO MADHAVRAO
JADHAV  (Maharashtra): Who is the

'Cabinet Minister, Sir?

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): The State Minister

is there.

SHRI VITHALRAO MADHAVRAO

JADHAV: A very important dis-
eussion is going on. At least a Cabinet

Minister should be there.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): No, no. That is

for them to decide...

SHRI VITHALRAO MADHAVRAO
JADHAV: It shows how serious they

are about the President's Address.

THE MINISTER OF STATE OF THE
MINISTRY OF WATER RESOURCES
(SHRI MANOBHAI = KOTADIA): 1

am here. I am taking notes.

SHRI V. GOPALSAMY: We are
listening to  his speech.  (Interrup-

tions).
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SHRIMATI JAYANTHI NATA-
RAJAN: No points have been noted.
(Interraptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) ¢ I think, the hon.
Minister  should note...  (Interruptions)
This is a diseussion on the President's
Address and 1 think, the hon. Minister
also should be very serious about it.
(Interruptions)

SHRI MANOBHAI KOTADIA: Sir,
whatever the hon. Member,  Shri
Darbara Singh, is saying, I am taking
... (Interruptions)

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Only one Minister
is there. At least, you should note.
This is a very serious matter. (Inte'r-
ruptions)

SHRI DARBARA SINGH: I am not-
concerned with the Minister. There
are hundred and the people sitting
over there. They will report it. Do
not worry. (Interruptions)

SH?J V. NARAYANASAMY (Pondi-
cherry): We cannot expect more from
this minority Governmant. (Interrup-tions)
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SHRI V. GOPALSAMY; Mr. Vice-
Chairman, Sir... Kindly see this. You
should deduct the time consumed by
these interruptions.

THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): I will mark the
time taken by you only... Please
don't disturb him.

SHRI V. GOPALSAMY: The year
1989 will go down in the history of
India as  recording a  remarkable
change in the Delhi Darbar.. You
please listen to me. You will not
understand  these  things... A  topsy-
turvy change was brought about in the
earlier part of the century in Soviet
Russia by the Great Otober Revolu-
tion. The middle of the century wit-
nessed the fall of Nazism and Foecism
and the end of colonialism and
imperialism and emergence of indep-
pendent countries, including the
Great. India. It is a paradox that the
end of the 20th century is again wit-
nessing a  sea-change in  Eastern
Europe. Hats off to Mikhail Gorbachov
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who opened the floodgates of change.
Of course, there was a change in 1977 in
India. The  previous speaker, Mr.
Darbara Singh, made a reference to
that. But, Mr. Vice-Chairman, there
is a great difference between 1977 and
1989. For the first time in the
history of India, regional parties like
the DMK, Telgu Desam and Assam
Gana Parishad, along with the na-
tional party, Janata Dal, have now
come forward to hold the reins of the
Government. It would be very rele-
vant on my part if I quote Pandit
Jawaharal Nehru here. In the Cons-
tituent Assembly, on 22nd  January
1947, when the historic resolution was
moved by Pandit Jawaharlal Nehru,
he said:

"Wherein the said territories
whether  with  their  present boun-
daries or with such others as may
be determined by the Constituent
Assembly and  thereafter  according
to the law of the Constitution, shall
possess and retain the status of
autonomous units, together with
residuary powers, and exercise all
powers and functions of Government
and administration, save and except
such powers and functions as are
vested in or assigned to the Union,
or as are inherent Or implied in the
Union or resulting therefrom; "

He declared so. Here, in the Presi-
dent's Address, it is stated:

"The Government proposes to
adopt an alternative model of gov-
ernance End development based on
federalism and decentralisation.
The Government will take steps to
establish an Inter-State Council and'
to accord constitutional status to
the Planning Commission. "

Mr. Vice-Chairman, Sir, my heart
is filled with joy and jubilation be-
cause Dr. Anna, the founder of the
DMK the mentor of my Ileader,
Dr. Kalaignar, and who contributed'
to Home Rule said- in his last ess. ay,
before he died, entitled "Hail the
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Dawn"  wrote  something and it
would be very proper on my part to
. quote it now;

"Dear Brother,

Nor am 1 happy of being the
Chief Minister of our State under a
Constitution ~ which on  paper is
federal but in actual practice tends
to get more and more centralised....
True, a sense of determination at the
appropriate  stage is all important.
But this should be preceded by
educating the public on federalism
itself. "

So, this is the appropriate moment

In the year 1974, when the DMK
was ruling, we constituted a Commit-
tee, the Rajamannar Committee on
Centre-State  Relations, and the re-
commendation made by the Rajaman-
nar Committee was adopted in a
resolution by the Tamil Nadu
Assembly. The suggestion was also
accepted. I quote the  suggestion
which wag adopted in the resolution
which was moved by Dr. Kalaignar:

"The Inter-State  Council  should
be constituted consisting of all the
Chief Ministers or their nominees,
with equal representation for all the
States, and the Prime Minister as
its ~ Chairman. No  other = Union
Minister should be a Member of the
Council.

In respect of any action to be

taken in any matter relating to
defence, foreign affairs, inter-State
communication and currency in  so
far as it affects the Centre-State
relations or a State or States, the
Inter-State  Council should be con-
sulted.

Similarly, the Inter-State Council
should have the opportunity to dis-
cuss all economic, fiscal, monetary
and financial measures undertaken
*by the Federal Govemment.

The inter-State Council envisaged
by Article 263 of the Constitution
will be ineffective and will not serve
any purpose.

The recommendation of the Inter-
State Council Should ordinarily be
binding on the Centre and the
States. If, for any reason any such
recommendation is rejected, the re-
commendation  together = with  the
reaso-ns for its rejection should be
laid before the Parliament and the
State Legislatures. "

This is for loud thinking.

Sir, what he said after moving the
resolution is very relevant and it is
proper on my part to quote that:

"It is my earnest appeal to the
Central Government that they
should realise that implementation
of these great changes i, the Indian
Constitution will form the basis for
strengthening our country and in-
creasing its prosperity and that it
will  contribute  to  develop  the
languages of the States, to preserve
ano" protect the different cultures, to
foster good relations among the
States, to promote healthy relation-
ship between the States and the
Centre and to improve the economic
conditions of our country T seek
your kind cooperation in this great
endeavour. Moved by an ard»nt
desire that the fruits of our freedom
should be enjoyed fully bv the
neople and keeping their welfare at
heart, we on behalf of the Govern-
ment of Tamil Nadu. have kindled
this luminous lamp at the Centre of
the stage of Indian politics. I be-
seech the statesman of India to help
us to keep this flame alive and
assist in preserving its glow. "

Sir. had Anna been alive today he
would have been happv his heart
would have filled with joy and jubi-
lation.

Of course, in the year 1984 also in
the State of Tamil Nadu, Congres*



257 Motion of Thanks on

was victorious. Many Members were
elected rapresenting the Congress (I)
Party from the State of Tamil Nadu.
In this election many Members have
come, yes, I agree. But, Sir, for five
years since the end of 1984 till the
end of November this year there was
no representation from Tamil Nadu
in the Cabinet, in the Government
headed by hon. Mr. Rajiv Gandhi.
That is why when Mr. Valiullah made
a remark about the Ministe, of State,
I want to know from him why, while
able and efficient persons were elec-
ted from Tamil Nadu, the whole State
of Tamil Nadu was not given repres-
entation in the Cabinet headed by
Mr Rajiv Gandhi.

But now magnanimously, gener-
ously, because we are a constituent
part of the National Front, the South
has been represented, not only Tamil
Nadu. Of course, in the -elections
many of our members have lost.

SHRI K. V. THANGKABALU (Ta-
mil Nadu): All of you.

SHRI V. GOPALSAMY: Please
listen There were able men and wo-
men in your party, but there was no
representation from Tamil Nadu in
the Cabinet for five years. What a
shame!

SHRI S. K. T. RAMACHANDRAN
(Tamil Nadu). There were three
members in the Council of Ministers.

SHR]) V. GOPALSAMY: There was
no member in the Cabinet. Would
you contradict this? (Interruptions)

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): I think your facts are
not correct. (Mr. Chidambaram was a
Minister of State, but he was a Union
Minister. Please don't say like that.

SHRI V- GOPALSAMY: There was
no Cabinet Minister.

SHRI S. K. T. RAMACHANDRAN:
He should realise the reality-
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(Interruptions)
such things.

He should not speak

SHRI V. GOPALSAMY: Sir, you are
very time-conscious

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); Let him speak. Why
do you worry?

SHRi V. GOPALSAMY: The disci-
ple of Anna, the leader of the D. M. K.
Group, Mr. Murasoli Maran, who con-
tributed a thought-provoking analy-
sis about State autonomy, has been
given a berth in the Cabinet. We are
happy. So, the point is, even though
Tamil Nadu Members were there in
the Congress, they were taken for a
ride. But things are not like this
now. For the first time in the history
of India, regional parties have been
given responsibility.

THE LEADER OF THE OPPOSI-
TION (SHRI P. SHIV SHANKER):
Mr. Gopalsamy, you should also refer
to the President appointed in the last
five years.

, SHRI V. GOPALSAMY: But you
don't want to contradiet the point I
made about the Cabinet. I am happy.

SHRI P. SHIV SHANKER: You are
speaking as a Tamilian. Very sorry to
say this.

SHRI V. GOPALSAMY: Mr. Than-
gkabalu has said that we hava lost.
Of course. But have you got the guts
to stand on your own legs? You want
to sit on the shoulders of the Anna
D. M. K. (Interruptions). Are you
ready to accept the  challenge?
Would you contest the elections on

your own without the help of the
Anna DM. K., PALANI in Tamil
Nadu? You candidates forfeited their

deposit money in the Assembly elec-
tions, when you had contested on
your own without the support of the
' Anna D. M. K.
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Please sit down.
These are very minor matters. Please
don't provoke.

SHRI V. GOPALSAMY; I did not
provoke.

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); It is the prerogative
of the Prime Minister whom he should
make Ministers. Please leave this to
him.

SHRI V. GOPALSAMY: Sir, you
should deduct at least five minutas.
How can we carry on when they are
interrupting? (Interruptions)

SHRI M. M. JACOB; Sir, Mr. Go-
palsamy was already drawing atten-
tion of the House that two more
vacancies from Tamil Nadu are
there. (. Interruptians)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); Please sit down. We
had enough of this now.

SHRI V. GOPALSAMY: We are
not mad after any post and we are
not mad after any power like you.
(Interruptions).

, THE VICE-CHAIRMAN (Shri Jag-
esh Desai): Please sit down. These
are ali minor matters. (Interruptions)

SHRI V. GOPALSAMY: You could
not contest on your own in Tamil
Nadu. You contested with the help
of-AIADMK. Are you ready to take
up the challenge?

THE VICE-CHAIRMAN "(SHRI JA-
GESH DESAI): How can we run a
House like this?

'SHRI V. GOPALSAMY: Mr. Dar-
bara Singh was telling that Mr. V. P.
Singh and others were from the Cong-
ress (I). It was a good point he made.
I recall the debate on the Finance
Bill in the year 1987 when Mr. V. P.
Singh was being attacked by  the

members of the Congress Party afte
he resigned his membership of thi
Cabinet. These members tried to hit
miliate him. At that time Mr. L
K. Advani rose and said that Mr. V
P. Singh had taken, a Bheeshma Pra-
tignya. Subsequently when I had mj
turn to speak on the Finance WB, 3
narrated that (Mr. Vishwanath Pra
tap Singh had taken the vow. Prati-
gnya of Vidu'ra. When Vidura was in
suited and humiliated by Duryod
hana, he said, "This unconquerable
bow gifted by Parma Siva will not be
utilised in th, battlefield for you. So
I do break this bow. " And he broke
the bo, and left. Likewise I say in-
tegrity and honesty of Mr. V. P. Singr
is the bow of Vidura. Now, you have
lost Vidura; So, the fate of Duryod-
hana you are going to face in the
next elections. " 1 said on the floor of
this House at that time. That has hap
pened. So, you lost Vidura. (Interrup-
tions).

SHRI P. SHIV SHANKER: Just a
moment. Mr. Gopalsamy is speaking
very enthusiastically about everything
except the President's Address.

SHRI V. GOPALSAMY: When the
Prime Minister visited Amritsar, he
was given a tumultuous and emo-
tional welcome, 1 quote The Hindu
dated 8th December:

"The whole of holy city of Am-
ritsar came to a stand-still this
morning on December 7 to accord a
tumultuous welcome to the Prime
Minister, Mr. V. P. Singh, whose
visit marks a new chapter in the
recent history of Punjab. The spon-
taneous response of the people to
the first visit of Mr. V. P. Singh
shortly after assuming office to the
holiest of holy Sikh shrines, the
Golden Temple, prompted a senior
officer to comment that Amritsar
belongs to Mr. V. P. Singh. "

He provided a healing touch to the
deep wounds of the Sikhs. But when
they were butchered in the year 1984
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in  thousands, massacre took place.
Nobody was there to give them a
healing touch. On the othe, hand they
tried to add insult to injury justifying
the carnage telling that when a big
tree falls the earth is bound to shake.
That was the reaction from the then
Government. After five years i e.
since 1984, till the end of November
1984.. The Prime Minister's house
was, more or less, a prisoner's house.
He could not come out openly. He
had bullet-proof cars, bullet-proof
dais, Dbullet-proof a'rangements every-
where. Now, after five years, our
Prime Minister is coming out openly
mingling  with the masses without
bullet-proof ~ arrangements. Fo, five
years he wag a prisoner of circums-
tances. The Prime Minister's house
was a' prisoner's house. Now, it has
become a free home.

Sir, I would like to pay my tributes
to Madam Indira Gandhi for pursuing
a policy of very balanced approach
towards the problem of Sri Lanka.
But what went wrong? Where it went
wrong? When it went wrong? Ry
whom? These are the questions agit-
ating our mind. Mr. Rajiv Gandhi, the
then Prime Minister created his own
quagmire on Sri Lankan policy. Sir, I
would like to beg of my friends here
to lend me their ears. Something went
wrong.  When? When Mr. Prabha-
kanan wag; brought here treacherou-
sly and confined in —m, commufticado
in the Ashoka Hotel, you rushed to
Colombo to sign an accord to satiate
the aspirations of Mr. Jayewardene.
Then, you tried to thrust that accord
on LTTE. Of cou'rse, they agreed to a
certain extent. But We should not for
get  unpardonable  blunders  commit-
ted by the Government due to persu-
asion of certain people Twelve LTTE
com, mandoes had to commit suicide
due to the betrayal of India on the
S5th October. 1987 which is the main
resson for confrontation between the
LTTE and IPKF. Sir. many times
Mr. Prabhakaran tried to h?ve a dia-
logue with this Government. I have
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got copies of the letters with dates.
On the 10th October 1987 itself he
wrote a letter to the Prime Minister.
On the 14th October...

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Gopalsamy, you'
have already taken 19 minutes. Your
party's time is 21 minutes. Three
minutes I am allowing in lieu of in-
terruptions. So  within  five  minutes
you complete your speech;  Other-
wise what will happen is, it will go
on.

SHRI V. GOPALSAMY: For more
than five minutes they have interrup-
ted me.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI: 1 am giving three
minutes in lieu of interruptions.

SHRI V. GOPALSAMY: All right,
it happens like this. I would request
my hon. friends at least now not to
interrupt  because time for interrup-
tions will not be compensated. This

is a genuine request.. (Intemip*
tions)... 1 cannot give you under-
standing.

On the 10th October, 1987, 14th

October, 1987, again on the 25th Octo-
ber, 1987, 9th November, 1987, 12th
January, 1988, 9th March, 1988, com-
munications were sent by Mr. Prabha-
karan to the Prime Minister for un-
conditional talks and for demanding
cease-fire. Sir, a cease-fire 'was dec-
lared but Kittu and 156 LTTE people
were confined in Madras and Madurai
prisons. Though they were brought
here) in a helicopter for madical treat-
ment, they were confined in the jails
and a cease-fire was declared. Then
Kittu gave an ultimatum to start fast
unto death. Thay were air-lifted to
Sri Lanka. Still they are in the IPKF
prisoners' camps, detention  camps.
This went wrong. You send an emiss-
ary in our Indian military helicopter,
Mr. Johnny, an able LTTE comman-
der. Atfer mettirv? Prabhakaran
when he was returning back he was
shot dead by IPKF. When I asked
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[Shri V. Gopalsamy]
Mr. K C. Pant, he said: "By mistake
he wae shot dead. " So when you clo-
sed the doors, Premadasa asked for
negotiations. They were forced to
open a dialogue with Sri Lanka Gov-
ernment. So you are responsible for
closing the door. These are the
blunders we have committed.

Sir, on August 2, this year messacre
took place in Velvtetliturai. The Lon-
don Times described it as My Lai
massacre also the Indian Press. 63
Tamil people were butchered by IPKF
Sir. wherever this butchering takes
place, we have to condemn it. There-
fore, what went wrong because of the
short-sighted policy of the then Gov-
ernment of Mr. Rajiv Gandhi? Sir,
on 8th December, hundreds of youths
who had been abducted and taken by
Tamil National Army were released
to their parents before the Bishop
before the church, hundreds of youth
by the LTTE'. Now, the areas which
Have been taken by the LTTE, in
these areas, the people are very
happy. You have created your own
quisling Government and you armed
the Tamil National Army because the
previous Government, through the
IPKF, supplied plane-loads of weap-
emes. Plane-loads of weapons were
taken from here. They were equip-
ped. The arms were given. You have
created bloodshed. It is high time to
swithdraw the IPKF. At the same
time, this Tamil National Army which
was created purposely to create turn-
oil and bloodshed in that area—this
is my assertion... (Interruptions)...
They havegot many speakers. (Inter-
ruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): You please do not
take his time. Please sit down.

SHRI V. GOPALSAMY: Sir, All
India Radio is being used for tha past
two years... (Interruptions)...

SHRI V. NARAYANASAMY: What
is your policy about Sri Lanka?

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): He is not the
Minister.

SHRI V. GOPALSAMY: All India
Radio has been making a systematic
disinformation campaign. (Inter-
ruption)... through "ANBUVAZHI"
and VETRIMALAI Programmes.

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI); He cannot speak
on behalf of the Government. Please
sit down. I will not allow. He is not a
Ministe'r. Order please. Please sit-
down. No, I will not allow.

SHRi V. GOPALSAMY: Therefore,
Sir, the tallest leader of the Tamil
masses, Dr. Kalaignar, the Chief Min-
ister of Tamil Nadu, has been en-
trusted the job to protect Tamils.
He is the man to protect the welfare
of the Tamils. The propaganda or
disinformation campaign being car-
ried on by All India Radio should
be immediately stopped. It is my
request. Before I conclude, Sir, I
would like to say one thing...

THE VICE-CHAIRMAN (SHRI
JAGESH DESALI). Only one sentence.

SHRI V. GOPALSAMY: Sir, we
are  withdrawing the Postal  Bill,
thanks to the President for not giving
the assent for the same. At the
same time, the pernicious section 26
of the Postal Act, and section 5 of],
the Telegraph Act should be scrapped.

Sir, with these, I commend  this
motion, moved by Shri  Yashwant,
Sinha and support it wholeheartedly.

SHRI S. B. CHAVAN: Mr. Vice-
Chairman, I will be very brief and
will confine myself to very few poin-
ts which according to me deserve the
attention of the hon. Members of this
House on both sides. Sir, I can
well understand and appreciate that
the National Front Government did
not have the time while preparing the
President's Address and that is why,
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I very well understand that the Min-
istries, 1 am sure, did not have the
time to examine whatever political
pronouncements are being made in
the President's Address and if the
claim of the Government is that all
the  pronouncements  which  have
been made, have been thoroughly ex-
amined by all the Ministries concern-
ed, then I will be able t° put before
this hon. House that the financial
implications will have to be properly
understood before they claim that
this is a kind of mandate which they
would like to implement. I am not
going to blame you because of the
fact that you did not have the time.
But kindly show the courage to say
that this was the kind of political
document that they prepared it. Very
well. I can well understand your
difficulty. It is very difficult to ex-
pect that within 15 days or 20 days
the whole thing will be thoroughly
examined by the Minister concerned
and that he will come prepared with
all the implications, financial implica-
tions specially. If they have been
thoroughly examined, certainly, I
would like to be enlightened on this
subject.

Sir, I would like to put forth one
or two more points on this issue. I
can well understand their claiming
that the people have given a clear
verdict in favour of a change. Cer-
tainly nobody can quarrel on this
issue. But in paragraph 4, when it
is said, "My Government pledges it-
self to fulfil the mandate given to it
by the people", is it a statement of
fact? 1 do not think that the Gov-
ernment can possibly claim that they
got the mandate from the people.
The mandate is for a change. But
if this mandate js not properly under-
stood, then, of course, it has its own
implications.  Without the support
of the two parties which claim to
support this Government, I do not
think that the Government can say
'We are a majority and we have a
mandate about this'. Unfortunately
or fortunately, the two parties who
are supporting this Government have
contradictory positions and they have
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not hidden the same, I am very
happy that it is an open Government
which is now functioning. Everybody
say, it very clearly and it is a very

happy situation that instead of hid-
ing anything, they openly come out
saying, 'We do not agree with this',
I was myself surprised when has.
Member Shri Samar Mukherjee, wha
is a very senior Member of this
House, came forth and said that the

right to work had been conceded is
the manifesto and the whole thing
had been diluted in the President'
speech. I would like to tell him
about what I had an opportunity tO
witness. 1 witnessed the Attorney-
General giving his interpretation. I
have not been able to understand who
he is to give the interpretation of
the Government's policy. He says
that though the Governmant has con-
. ceded this right, every effort will be
made to see that the right to work
l, being granted to all those who do
not have any means of livelihood.
Ultimately th, whole thing will de-
pend upon the availability of resour-
ces. This is what the Attorney-
General has said. 1 dy not know
whether  the  Attorney-General  has
the right to say this. It is, of course,

beyond my capacity to understand
that. But certainly it is a matter
which the Government should take

note of. We would like to be enlight-
ened on this as to whether the Gov-
ernment's intention is that this right
to work is subject to the condition of
the availability of resources. That
is why I began by saying that nobody
has studied the implication. ?. If the
implications had been properly un-
derstood, then, of course, everbody is
very clear in his conscience that what

we are saying is a fact. It is 8
statement of fact and ther, is no
politics involved in this. Certainly

everbody in this House will be very
happy if the right to work is granted
as a fundamental right without any
kind of adjectives or some kind of
qualifications which are being added
thereafter.  Sir, the beginning has
been rather unfortunate. As my
hon. friend Shri N. K. P. Salve has
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said, we wish them well. W, wish
that they should complete their full
term. Certainly we are not in-
terested in toppling them. But, at
the same time, how do you make a
beginning of your Government?
4 PM. 1t was big drafa which we
[ witnessed, that Hon. Mr. Devi

Lal' was declared as the elec-

ted Prime Minister.1 saw my-

self that news item which was

circulated and after about half  an

hour oi" so that story was killed and

he showed the magnanimity, he show-

ed the generosity, of proposing  the

name of V. P. Singh. It is a very

rustic common sense, I must say, that

in order to demonstrate to The people

tthat it is no more V. P. Singh who

. is "running the Government, it is Devi

Lal who has shown the generosity.

H my interpretation is wrong, if the

ihforhiation that I got is wrong, any *

of the honourable Members, especial-

ly the mover who happens to be now

here, should be able to tell me what

the facts are. Ifitis an internal

we are not interested in what happen

in the party. But this was the story

which was circulated. There is an-

other very important thing which

alsohadto bekilled. Ido not

know what the facts are. Another

story which was circulated and which

had to be killed was Mr. Devi  Lal

was sworn in as a Deputy ~ Prime.

Minister in spite of the fact that the

President was persistently saying that

he was to be administered oath only

as a Minister. But Mr. Devi  Lal

went on saying. 'No, no... ' He used

some. Hindi words which meant De-

puty Prime Minister. There was no

such post and that is why when the

story was circulated by a news ag-

ency it was killed thereafter. So those

are the two things, rather. inauspi-

cious I should say. The whole thing

began with  this kind Ofa drama

which, in fact, is not a very  good

augury...

AN HON. MEMBER: Why? Are you
a Minister?

PROF. C. LAKSHMANNA: Is if
written anywhere that only Ministers
have to speak and that nobody else
oh the Treasury Benches can speak?
I am trying to understand the Con-
stitutional position which has been
raised by Mr. S. B. Chavan. It is
very clear from the Constitution that
it is the Prime Minister and the Coun-
cil of Ministers. But there had been
occasions when Ministers were sworn
in as Minister of Agriculture, Min-
ister of Home Affairs, Minister  of

{ External Affairs, and so on. Is it not
a fact?

AN HON. MEMBER: No, no, not
as Deputy Prime Minister. They are
sworn in only ag Ministers.

SHRi S. B. CHAVAN: I was under
the impression that nay friend was
trying to correct me on facts. I don't
think that he is borne out by facts.
The facts are totally different from
what the honourable Member ~ was
saying. What I am saying is that
we are interested in seeing a stable
Government here. But how can it
be a stable Government unless the
Prime Minister has, the capacity to
say lamin full charge of every-
thing?  Can he possibly stand  up
here and say I can definitely imple-
ment the programmes which  have
been announced in the Presidents
Address?  That brings me to another
point. Mr. Sinha, you should. be
able to explain to me, clarify what
the facts are. Ifitisan  internal
matter, I am not concerned with that.
But it concerns the nation. I was
given to understand that there isa
clear understanding between the dift-
erent parties that you will not try to
implement a programme on  which
there is no unanimity, that only the
minimum programme on which there
has been agreement, that is  the
only programme which is fo go ahead
This is what we have heard. Tf that
be a fact, certainly we are entitled
to know what are the points on
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which there has been an agreement
and what are the points on
which there has been no agreement.

It is not your personal  property or
the poreptry of the party to which
you belong. Certainly, the  nation

is entitled to know as to what the
programmes are and whether these
programmes represent what has been
agreed to  If that be so, than Mr.
Samar Mukherjee would not  have-
spoken the way he has spoken here
today. That clearly shows that the
President's Address is not  according
to what has been agreed to between
the different constituents  of this
National Government, if I mav say
so. They do not say that they are
their constituents, but thay are their
supporters. Am I right?

SHRI V. GOPALSAMY: You are
right.

SHRI S. B. CHAVAN: They are
all not contituents, but support-
ers. ,

SHRi SAMAR MUKHERJEE: I
have made it very clear that from
outside we are supporting,

SHRI S. B. CHAVAN: 1 don't
doubt your intention to support them.
I am merely saying that the funda-
mental right, the right to work, as
it was agreed to, has not been put
in the President's Address. That s
my limited point.

SHRi SAMAR MUKHERIJEE; 1
told you that this demand has been
our longstanding demand also.

I do not
support

SHRI S. B. CHAVAN:
disagree with you. I only
your point.

SHRI SAMAR MUKHERIJEE:
There is no question of agreement
because our demand is accepted by
them and that is why 7 am support-
ing them.

SHRT S. B. CHAVAN: Mr. Samar
Mukherjee, if you now v/ould like
to change the stand sides, certainly.
I have no objection to it because you

[27 DEC. 1989 ]

|
j

is that

]
]
%

the President's Address 270

have got every right to change. But
what you have stated in your speech
what was contained in. the
manifesto has been di. uted in the
President's Address and that ia my
point. .

SHRi SAMAR MUKHERIJEE; Yes.

SHRI S. B. CHAVAN: This is what
you have stated and now you say,
"No, no. The whole thing has been
incorporated. ".

SHRI SAMAR MUKHERJEE: But
it is there in their manifesto.

SHRI DIPEN GHOSH: He has also
pointed out the difference between
the statement and the Address...
(Intrruptions)... He has also point-
ed out the difference between your
statement and your action.

SHRI S. B. CHAVAN; Let there
be no confusion at all. This is one
part of the story and there is an-
other part of the story.

The other part of the story, to
which Mr. Mukherjee himseif has
referred, is that on the 26th or 27th
January, they are going to have the
construction started and that the
Dharam Sansad, as they call it, is
going to meet on the 27th. And, Sir
one of the BJP members— 1 have
got the copy of the 'Times of India*
with me and this has been referred
to therein—has said that if any agi-
tation is being started on this Babri
Masjid-Ram Janambhomi Issue, then
the BJP is going to join this kind of
an agitation against the Govern-
ment. These are the two sides of
the coin and they are the supporters
of this Government! Certainly, you
have every right to refute what we
are saying. But these are the state-
ments which [ have read and these
are the parties which are supporting
you. On the one side, guarantee is
given that the minorities will live
without fear. About the minorities,
what do they say? The Address says:
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[Shri S. V. Chavan]

"A seeular India is the very basis
of our emotional unity and national
integrity. "

This is one statement, and  there

is another statement also;

"The Government will spare no
efforts to guarantee that the mino-
rities live without fear and as equal
partners in ths country's progress. "

So, these are the two very big state-
ments and, in fact, this is going to be
the fundamental issue on which their
constituents or suporters, the different
supporters of this Government will
have to agree. Whether you agree
or not is your matter. But the
statement as it stands today -clearly
says that the BJP has taken quite
a different kind of stand though on
the floor of the House they are
stating a completely different thing.
If J am wrong, certainly I would be
very happy if the BJP Member
authoritatively comes forward and
says that what is said in the Press
is not a statement of fact and that
they are not going to do it.

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI M. S.
GURUPADASWAMY): Mr. Chavan,
may I just make an interruption? I
have been listening to you and you
tried to be very very honourable
In your speech. But I think you are
trying to be very happy with some
of the things said about the Opposi-
tion parties. But may I tell you that
you, approach is very machiavellian:

SIIRI S. B. CHAVAN: At least I
don't think that this is becoming of
the position of the Leader of the
House. That much only I can say-
You have still to get acclimatized to
that kind of condition. I see that you
are still considering that you are
sitting on this side now. You
have gone to the other side now. You
have to be more responsible. That is

why I am still saying that if any of
the statements I have made is incor-
rect you are welcome to contradict
me. And [ thought that you are
going to contradiet me. But you don't
have that kind or information. You
don't have that courage to say: what
you are saying is wrong. In fact, these
are statements of facts. Both the
parties are openingly saying this. And
they are your supporters. I can in-
derstand your difficulty. I can well
appreciate that under these circum-
stances you have to function. You
make ali kinds of tall promises which
are contained in the President's Ad-
dress.

Sir, yesterday we could see Mr.
Samar Mukherjee dissociated himseif
and also other members of th© CPM
and CPI making their position abso-
lutely clear on the Panama issue. I
can well understand this. This is
consistent with he policy which they
have been following so far. And I
hope they are going to continue with
the jame kind °f policy hereafter also.
And in the name of Perestroika, I
don't think this kind oi.. (Interrup-
tions). 'Perestroika' is the very thing
that Mr. Gorbachev is trying to get in
the Soviet Union. But I don't think
that it would be a correct version of
'Perestoroika’ as he says.

Another point which I wanted to
emphasize i that the right to infor-
mation is another thing which they
have stated emphatically. I was
amused yesterday when the Home
Minister was making a speech. And
ultimately he had no weapon left
except to say: No, I cannot give this
information. This is how the whole
thing, right to information, begins
with the statement of the Home Mi-
nister saying: I cannot give you this
information. This is how they have
begun. Sir I do not have any quar-
rel about it. Certainly in all these
things which have been stated in the
President's Address there are a large
number of contradictions, and I don't
think that I should dwell upon them.
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One more thing fe the statement
which was made in Calcutta b, one
of the very senior members of the
BJP giving expression to his views
that if a BJP member had been the
Minister in charge how he  would
'have behaved in the case of Dr.
Rubiya's, kidnap. This is the kind of
statement [ have read. So that clear-
ly shows that there is a difference of
opinion on a number of issues. And
that is why I said let the House have
entire  information as to what
are the points °n which you have
agreed and what are the pointg on
which there is no agreement, because
it is not your property now; it is the
country as a whole which has every
right to know as to what you have
been doing in this matter.

Sir, about the attitude which the
BJP has adopted Or is going to adopt
on the 27th of January, 1990, about
Ram Shila Pooj, and the construction
of "Mandir" and its consequences,
everyone want; to know, as also what
you are going to do about it. There-
after, th, whole thing will be very
clear as to what they have in their
mind. i

Sir, about the economic policy, the
Mover of the Resolution was interest-
ed in casting aspersions o, the erst-
while Government, it wa, , scorch-
ed-earth policy which was followed
by the previous Government. This is
on, statement that he has made. Ano-
ther statement which he mad, waS
that the coffers are empty. Th, third
thing he said ig that the whole eco-
nomy i, i, shambles. These are the
three very serious statements that
they hav, made. I would like to un-
derstand one thing. Do you mean to
suggest—i don't think that the hon.
Member has this kind of a point in
view that the Congress Government
was itself satisfied that itis going
to lose the elections and that is why
whatever damage was possible they
should try to do to the economy. If
that be , fact, certainly I would like
to say that let us have the details. No
Government for that matter has a
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right to follow a kind of  scorched-
earth policy. This is a phrase which

is normally used when while losing

a battle they try to destroy every-
thing so that the conqueror  should
not get anything. Do you consider
that you are a conqueror, On this
land you have conquered something
and there was something which was
destroyed 'by the previous Govem-
ment? I am sorry to say this. [
think you were an officer previously
who has resigned and joined politics,
if T understand it correctly. If a

senior officer of the Government does
not know as to what exactly is the
meaning of coffers being empty and
coffers being full, I can't, help him.
What do you mean by it? Coffers are
neither empty nor full. It is a conti-
nuous process. There is an incoming
income which acrues to the Govern-
ment and there are  expenditures
which have to be booked. Ultimately,
at the end of the year you know whe-
ther it is plus Of minus. Now he
wants the country to believe and
especially this House to believe that
while handing over the coffers were
empty, is it a statement of fact, Sir?

I can say without any fear of contra-
diction and with all the emphasis at
my command that this is not a correct
statement?

SHRI DIPEN GHOSH; How much
further amount you have drawn from
the Reserve Bank of India through
short-term treasury bills before you
handed over charge of the Govern-
ment of India? You were the Finance
Minister. You owe an explanation to
the House.

SHRi S. R. CHAVAN; i am going
to touch all these points. Please
have some patience. Mr. Dipen
Ghosh, first of all, dy you agree with
this statement that the coffers are
neither empty nor full? So, what
you stated about coffers being empty
iy not correct. You have to agree to
that first. The coffers can never be
empty and the coffers can never be
full. It is a continuous process
which goes on. At the end
year you come to know whether you
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have been able to show the surplus
or deficit. Tin then, I can show the
rate at which all our revenues were
increasing. You have a right to find
out from the Govemment whether in
our Income-Tax, Excise Duty and aH
other things including Customs Duty
and other taxes, there is an increase
or not. That we have shown.

SHRI DIPEN GHOSH; And the
deficit was also increasing. That is
also true.

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI): Tomorrow you can
make your point. Let him speak
whatever he wants to speak.

SHRI SUBRAMANIAN SWAMY:
They came looking for a khazana to
appropriate it and found that it was
not there.

SHRI S. B. CHAVAN: Mr. Dipen
Ghosh, you are certainly a witness of
the fact that in the year 1988-89...
we have not only stuck to the Budget
deficit as it was shown, but it was
even reduced. I, 1989-90 also, our
deficit is about Rs. 7, 000 crores
odd. And in spite of the fact that
huge amounts were also taken from
the Reserve Bank of India, I can say
without any fear of contradiction that
this year we were proposing to end
with the same kind of deficit. And I
have every faith in all the officers
who are working there that they will
see that the deficit does not exceed
that. But these are fluctuations which
are always found there. When the
incomes are less, you have to borrow
from somewhere, and at the end of
the year you see that those borrow-
ings have been returned and you stick
to the deficit which wa, there. So,
there waS nothing wrong. There waS
no doubt about it. Certainly, I agree
that there wa, , structural imbalance,
and this was pointed out to us, by
the same Committee which was “P"
pointed by this Government in order
to find out as to what the facts are.
And after going through the Report,

I will again request you to kindly go
through this Report of the Economic
Adviwry Committee which, i, fact,

and
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I consists of specialists and experts in
the field. And they have not said

I anything which, in fact, is against
I the previous Goverment, On the
other hand, if the economy was in a
shambles, how is it that we have
bee, able to achieve all the targets?
The food production has increased
from 145 million tonnes to almost 175
miLion tonnes, and the rate is almost
3. 8 per cent while the rate of growth
of population is just 2 per cent. So,
these are the statements which you
can verify yourself. In the industrial
field also, we have been able to in-
crease the industrial production to
almost 8. 6 per cent compared to the
Sixth Plan. The rate of inflation has
also been brought down. Now we
are handing over this to you. Now

let me understand, let me see. By
saying that economy is in a sham-
bles, is it a fact that you are trying to
create conditions so that you should be
in a position to put some taxes in
order to show that this was the state

of the economy and that is why you
had to tax? By all means, every
Government has to do it. But why

try to hide yourselves under this
plea? Come forth. With the infra-
structure behaving well, I can say
without any fear of contradiction—
the Report itself contains it—in every
sector, we have shown a tremendous
amount of progress. And 1 don't
think that anyone can possibly say
with the infra-structure behaving in
such an excellent manner, getting the
full benefits out. of it, our public
sector undertakings also in some
areas have done very well and in
some areas we have been able to turn
the corner and their losses have been
reduced to some extent.

SHRI GHULAM RASOOL, MATTO
(Jammu and Kashmir); It is 6 per

cent. SHRI S. B. CHAVAN; But that
6
per cent is pre-tax. That is why

there is no doubt about it. In fact,
these were the things against which
we were also fighting in order to
finance the Plan which certainly is
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a very disquieting feature; there is no
doubt about it.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI); Shankarraoji, I
would like to seek one clarification
from you. This 6 per cent pre-tax
is both on loan and capital or only
capital? I think that it is on both.

: SHRIJI S. B. CHAVAN; I will have
to find out. i am not sure On that
ground.

SHRI G. SWAMINATHAN (Tamil
Nadu): The companies are judged
on the rate of the turn-over, not on
the capital employed. Capital em-
ployed has no meaning. There are
crores of turn-over and it may work
out to 'zero point so much'.

SHRI S. B. CHAVAN; Anyway,
those are the points on which when
the hon. Members speak, they would
be able to deal because I do not
have the details. But surely I can
say that there is nothing of the type
which the hon. Member has said. All
the three points, I say, are not facts.
And if that is the position what is
the basis on which you have announ-
ced. your very big plans, very tall
claims? Right to work, you are try-
ing to give. Pensions, you are trying
to give. You are trying to waive in-
terest and also the principal and all
kinds of things you have stated. These
are matters on which the finan-
cial implication, will have to be
properly understand. If the economy
is, ia a shambles,, how dare you come
before the House and say that though
the economy is in a shambles, still
you would like to pursue thi; kind
of a programme. That clearly shows
that there is a, obvious contradiction
in what you are saying and what the
facts are. The facts are that in fact
there are certain things on which you
hav, to be cautious, imbalances have
to be removed. Mr. Salve has sub-
mitted his report. Certainly I do not
have access to that report. But with
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the kind of devolution that you have
to face, you will have fo transfer re-
sourceg to the State Governments
and thereafter you are promising all
kinds of things in this President's
Address. That is why I said that this
is something on which you will have
to apply your mind rather seriously
These are just platitudes which the
Government is announcing is a light
manner without assessing the finan-
cial implications. The approach itself
is wrong. And that is why, I think,
the hon. Prime Minister had to come
to the rescue Of our friend, who was
making a wrong statement on ihe
floor of the House. This report itself
shows that the decline in the price
trend started from October 1989. Why
do you want to hide all these facte?
(Interruptions’). ,

SHRI DIPEN GHOSH: Sir,

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): He is not yielding.

SHRI DIPEN GHOSH; My question
is do you'...

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); No, no, he is not
yielding. Are you yielding, Mr
Chavan.

SHRI S. B. CHAVAN; No, i am not
yielding.

This is your Government's note.
This note was circulated by your
Government. So your Government...

SHRI DIPEN GHOSH; That is your
Government also.

SHRI S. B. CHAVAN: Yes, yes; 1
am prepared to correct myself. But
this is your Government's note in
the sense that the document was pre-
pared not by me, but by your Gov-
ernment, to which you owe the sup-,
port.

SHRI DIPEN GHOSH-. My party is
not -—---
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THE VICE-CHAIRMAN ( (SHRI|
JAGESH DESAI); Please do not in-
terrupt.

SHRi S. B. CHAVAN; I can under-
stand your difficulty. You, embar-
rassment... (Interruptions).

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI); You do not listen
to him. You say whatever you want
to say. (Interruptions).

SHRI S. B. CHAVAN; There is one
more point and I have done.

SHRI DIPEN GHOSH; The thing
is...

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI); No, no, I am not
allowing you. Please sit down. Mr.
Chavan, if you are yielding, I will
allow; otherwise not.

SHRI B. B. CHAVAN; No, I am
no, yielding.

Sir, there is one more point and I
have done. These are things on which
I san well understand the embrass-
ment of Mr- Dipen Ghosh, that this is
something which in fact he never
expected.

Sir, thare is one more disturbing
feature which has come to my notice.
This is a report in 'India abroad. "
Super-301, the kind of law which
the U. S. Government has passed and
about which the Ambassador who had
gone back to America, he has stated.
He says this. This is Washington
dated 8th Dacember. The outgoing
U. S. Ambassador to India, Mr. John
Hubbard, is hopeful that the Bush
Administration would remove India
from the trade hit list under Super-
301, since the new Governmant of
India is now likely to adopt a less
intransigent posture in GATT, the
General Agreemant on Tariffs and
Trade. "In a wide-ranging interview
... (Interruptions)... with I. N. S. Mr.
Hebbard! said that the new Prime

Minister, Mr. V. P. Singh, himself will
advocate a less intransigent, more
co-operative and compromising posi-
tion in GATT vis-a-vis the U. S. A. "
(- Interruptions).

SHRI DIPEN GHOSH: Shall T quote
what President Bush has said about
Rajiv  Gandhi? (tnterruptions) Shall
I quote what the ex-U. S. Ambassador,
Mr. Moynihan har said about... (In-
terruptions).

SHRI S. B. CHAVAN; Mr. Dipen
Ghosh, why are you getting upset?
This is a statement... (Interruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Dipen Ghosh,
you cannot get Up on each and evary
sentence. (. Interruptions) Mr. Chavan,
are you yielding? (Interruptions) He
is not yielding, (tnterruptions)

SHRI S. B. CHAVAN; I have said
on the floor of the House... (Interrup-
tions).

SHRI DIPEN GHOSH: Shall T quote
what President Bush has said about
Rajiv Gandhi? (Interruptiins)

SHRI S. B. CHAVAN; The Prime
Minister will have an opportunity,
while raplying to the debate, to con-
tradiet what the U. S. Ambassador has
said about him. Is this the position,
is this the posture, the new Govern-
ment is going to adopt in relation to
the U. S. Government? (Interrup-
tions)

SHRI YASHWANT SINHA; Mr.
Chavan, will you yield for a minute?
(Interruptions)

SHRI S. B. CHAVAN: You will have
your say in the end. (Interruptions)
When the Prime Minister raplies,
certainly, he can contradict... (Inter-
ruptions).

SHRI YASHWANT SINHA (Bihar):
Mr. Vice-Chairman, Sir,...
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THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); He has not yielded.
I cannot help, (tnterruptions)

SHRI S. B, CHAVAN; I have quoted
from 'India Abroad'. You can get a
copy of'it. This no less a person than
the Ambassador who was in India.
Have you got a copy of it? If that
be so, you contradict that this is not
a statement of fact. We would like
the Government to clarify the posi-
tion that what he said is not correct.
If you are going to compromise the
position of the Government of India.
I think, you are doing the greatest
mistake and the people will never
spare you. You please be aware of
the fact that if you are going to com-
promise India's sovereignty, if the
sovereignty of this country is going
to be compromised by this Govern-
ment, certainly, you will face the con-
sequences very soon. I do not think)
that this can be... (Interruptions)

SHRI YASHWANT SINHA: You
are playing to the gallery. (. Tnterrup-
tions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): Mr. Sinha, the Minis-
ter is going to intervene. He will
reply to it. (Interruptions) He has
every right to make his points. (In-
terruptions)

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Mr. Sinha, why
are you getting up? You are not a
Minister. (. Interruptions)

SHRI YASHWANT SINHA,; Sir,
when I was speaking, they all shout-
ed. (Interruptions)
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SHRi S. V. CHAVAN: I am playing
to the gallery. But I do not think
you would like that the Press should
not publish it. (tnterruptions)

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI): He has a right to
speak.  (Interruptions) 1 will not
allow. That precedent has bee, crea-
ted by you, leader by Wot allowing
the Leader of the Opposition when
he wanted to interrupt, (Interrup-
tions). Except the speaker I will not
allow anybody to speak in any cir-
cumstances whenever I am in the
Chair.

SHRI A. G. KULKARNI (Maharash-
tra): Will Mr. Sinha please be a
mature parliamentarian to allow a
senior Member like Mr. Chavan, to
make a remark? And why is he
offended? (Interruptions)

""THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI) j Moreover, here he
is speaking as a Member of the House
and not as a Minister.

SHRI YASHWANT SINHA; He
used my background against me. This
is what he has done. I am not using
his background or background of any
Member. He cannot use my back-
ground by saying...

[THE DEPUTY CHAIRMAN in
the Chair. ]

THE DEPUTY CHAIRMAN: Now
please cool down, please sit down.

SHRI S. B. CHAVAN; In fact, (Ma-
dam, 1 have brought this to the notice
of the House so that the Prime Minis-
ter could come in the House and tell
us whethe'r what the U. S. Ambassa-
dor has stated about him is incorrect.
Let him say that. But without that
if Mr- Sinha were to rise in his seat
and say that I am playing to the
oallery, I think that is not correct.
You have promised freedom of press.
You have  promised that you are
giving autonomy to AIR and Door-
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darshan, I wish this thing is broad-
cast by them. Let the TV say that
this is the kind of interview which the
US Ambassador has given aad then I
will accept that your conscious is very
cleat in saying that you like to give
freedom, you like to give autonomy
In fact, merely by shouting you can-
not cow me down. (. Interruptions)
I doi 'not think this is the correct time.
Actually, we have been fighting for
the Super-301. India has been fight-
ing with USA that we will never
compromise on this issue, come what
may. In spite of that, if the present
Government were to have thi; kind
of stance that they would like to be
more compromising with the US Gov-
ernment, less intransigence and there-
after more cooperative with the US
Government and then they would like
to withdraw, it is something sinster
which we see in this. That is why I
have mentioned this on the floor of
this House so that the Prime Minister
could come forward with a statement
of facts. I do not believe that such
a kind of thing can even happen, but
the very fact that such an important
person like the Ambassador of US!
Governmant is saying in an interview
that the present Prime Minister is
more amenable to US Government
is something which, in fact, we do
not agree. We do not expect that
Mr. Vishwanath Pratap Singh will
ever try to compromise on an issue
like this. Let him come forth and
say on the floor of the House whether
what he has stated is correct or in-
correct. If he has said before him

that he is going to be more coperd-
mising on this issue, then God help
you, I cannot say anything more. I
can. merely say that this is not a
very good beginning' that you have
made. Somehow this has come to
my notice..

SHRI S. B. CHAVAN; I will request
the Prime Minister to kindly clarify
the position as to how things stand.
We hope that we will try to pursue
the same policy in GATT. Let us not
compromise the issue of all the deve-
loping countries. All the developing
countries are looking to India that
we could give lead in the matter and
if our Prime Minister were going to
show a weak  kneed policy in  this
matter, then of course, we are on a
totally different path. I do not think
that the kind of constructive coopera-
tion that we hav, promised you can
be there. If it is proved, certainly
you cannot, expect any kind of co-
operation from the Congress people.
Congress people are prepared to give
you all the cooperation that you re-
quire, provided you ~ do  not barter
away the interests of India and try
to compromise, on the basis funda-
mentals which, i, fact, I have stated
on the floor of the House., Thank
you, Madam.

THE- DEPUTY CHAIRMAN: Shri
Kailash Pati Mishra.

THE LEADER OF THE OPPOSI-
TION (SHRI P. SHIV SHANKER):
There is a little misunderstanding on
the part of the Mover of the Resolu-
tion. I would only like to clarify
that my hon. friend, Mr. Chavan,
while using the background of Mr.
Sinha, has not tried to condemn him.
If it were so, we 'would have apolo-
gised. That background was used for
the purpose of praising your policy.
That is all I thought I should say.

SHRI YASHWANT SINHA: I am
grateful fo, this clarification which
you have offered on behalf of Mr.
Chavan.

SHRI P. SHIV SHANKER; I
thought We owe a clarification.

SHRI YASHWANT SINHA-. I
would be happy to believe you, but s
would have been happier if Mr. Cha-
van had said this.
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SHRI S. B. CHAVAN: Certainly I
agree with my Leader. Certainly I do
not mean any ill-will against him.
That background of his was used in
order to show that the coffers aire
neither empty nor full. The officers
at least are supposed to know this
position "and you yourself stated on
the floor of the House. That is why
I reminded you. I did not mean any
disrespect. If it has hurt your feel-
ings. I certainly apologise.

THE DEPUTY CHAIRMAN; Are
you satisfied? Can we go ahead?
(Interruptions)

SHRI G. SWAMINATHAN: He
only conveyed his feeling; that you
will understand it more correctly
with your background. Only in that
sense he. said it. I do not think he
meant, anything else.

THE DEPUTY CHAIRMAN; Order,
please. Shri Kailash Pati Mishra. You
cat} take ten minutes. And. no inter-
ruptions, please.
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5P. M.

SHRIMATI MARGARET ALVA:
Madam  Deputy  Chair-person, The
Congress is out of power, yes. but if
one could listen to the speeches in the
House over the last few days starting
with the Mover of the Resolution it-
self, it is obvious that they are still
obsessed with the importance of the
Congress  party. They  cannot  get
ever it because everyone who spoke
on the President's Address instead
of speaking about what they wanted
to do, -what they thought must be
done, were busy talking about what
the Congres? had done or not done or
should have done. Whether it is the
CPM. whether it is the BJP or whe-
ther it is the Members of the so-called
National Front, I will explain what
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is national about it, a little later; but
the point is that still...

SHRIMATI BIJOYA CHAKRA-
VARTY (Assam): Madam, what did

she mean by  So-called National
Front?
SHRIMATI MARGARET ALVA:

What is yotir problem? You are not
obsessed with the Congress party, I
am very glad, please sit down. I am
saying not one of them could avoid
the temptation of talking about the
Congress party from  beginning to
end. It shows that they still realise
that the Congress party is a force to
be reckoned with, that this might be
a temporary phase and unless they
keep up their campaign of maligning,
of falsehood, of misleading the nation,
their days will be numbered. Madam,
I come to the statement which they
have repeatedly made and I was here
right through most of the speeches.
including that of Mr. Yeshwant Sinha
whom I did not disturb though 1 dis-
agreed with many, many points. I
would like to answer him. He star-
ted by saying that the Congres; must
admit that this was an overwhelming
vote for a change.. Madam, 1 would
like to ask the hon. Member on the
other side, was it a vote fo'r change?
Was it a vote for stability or did the
people of this country in their ma-
turity, give a vote for instability? I
would like to give the voting figures
here and the way they say that the
whole country has voted against the
Congress.  Rajiv.  Gandhi and  for
change. 1 am as much an Indian
and a part of this country and I come
from the South and in the South, Ma-
dam, where they made a hero of Mr.
Ramakrishna Hegde who in my State
could win one seat out of 2)8 seats
Here is the DMK which talks 50
much, eould it win one seat? The
Member is not here. He lost by 11112
lakhs votes whe he contested. The
talks here everyday. And there
you got the Congress (SI,
one Member party, one Cabinet rank,
all right. What h the othe*- Membe
of the National Front Government
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which they are talking about? Ma-
dam. I am asking you what happened
to the Telugu Desam party? We call
him th, great Drama Rao, (Mr. N. T.
Rama RaAO, in the South. What hap-
pened to his party? Two Members
got elected to the other House. They
are talking about overwhelming vote
for change... (Interruptions)...

SHRI R. S. NAIK (Karnataka): It
is not because of the Congress efforts.

SHRIMATI MARGARET ALVA:
All right. Nobody could come back
this time. The Janata Dal will not get
a single seat anywhere from Kama
taka.

Madam, 1 would like to go further
end talk about the percentage of
votes. I would tell you, the National
Front, the four groups which formed
the National Front, polled down 21. 75
per cent, of the votes cast. I would
like to tell them, on the other hand.
the Congress and its allies polled
42. 65 per cent of the votes cast, ex-
actly double the votes the National
Front poller and it has now turned
out to be a three-legged stool be-
cause the BJP has got 11-63 percent
of the wvotes. As long as it suits
them they will prop them up. The
Left Front has got altogether 10. 48)
per cent of the votes. What is aH
this big talk about change? The over-
whelming number of the people who
voted have still voted for the Con-
gress all over the country.

SHRI SUKOMAL SEN (West Ben-
gal): But you are not here.

SHRIMATI MARGARET ALVA:
That is because of the numbers game
which you have played. The CPM
can sit with its mouth shut fo'r the
presont. 1 would like to see them
sit  oermanently with their = mouth
rhut. I know what you talk in the
lobby, what you talk in the Central
Hall. You have come to a stage where
you don't talk on 'Panama’' in the
House but have to issue a Dress state-
ment outside so that the people of this
country may understand your stand.
T, clarify your position. You do it be
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ecause here you cannot do it. You
have now got to go to the press and
say that this is the stand of the CPI
and the CPI (M). We call it an inva-
sion. You do not call it an invasion.

I call it an invasion, But you have
to oppose me. It suits you. Then you
go and address the press conference

(- Interruptions)... Madam, but I am
rather confused with the stand of my
friends of the Left. We do not know
whether they are following the Rom-
anian line, the Chinese line, the Mos-
cow line or the East European line.
We are very confused. I realise how
confused they are. But at the moment,
the only line they are following is the

National Front — BJP line and they
seem to be very happy with it. 1 wish
them luck. (Interruption’) Because

you are obsessed with the Congress. I
am not obsessed with you. You are
supporting them. (Interruption). J am
saying, you are happy doing it. So,
say, yes, you are happy. Why are you
contradicting it? As long as you are
happy, I am happy, Madam, none of
these parties have got any seat from
the North-East. All the seats from the
North-East have come to the Cong-
ress. (. Interruptions)...

SHRIMATI BIJOYA CHAKRA-
VARTY; Election in Assam could not
be held.

SHRIMATI MARGARET ALVA; 1
am saying that every seat which was
contested in the North-East, has pone
to the Congress. When we have elec-
tions in Assam, then you can say
something. That is a different matter.
Madam, the way they are going, they
will go the Telugu Desam way. So,
just watch. 1 would like to say that
the Congress today has emerged as the
only national party in this country
with MPs from every State except, of
course. Raiasthan', where we  have
lost. We are the only on, party from
Jammu and Kashmir to Kerala, from

Arunachal to Kutch, we have got MPs
representing peopl, which none  of
you can do. You are a conglomeration
of regional parties put together where
the leaders of each one of these nat-
ional parties have been  discredited
and [ am talking of the National
Front. I am not talking of you. You
are not yet in the Government. So
please sit down. I am talking of the
National Front parties. There are four
of them and not one of them has been
ableto  maintain its credibility.
Madam, I would like to quote from
the President's Address here and 1
come to the second part of it, where
they are talking about presenting an
alternative model of governance and
development. Are you planning to
change the basic features  of  the
Constitution? Are you planning a new
system? You can, of course, change
the bureaucrats. You can bring  in
more and send out more. You can
bring more people into the Planning
Commission once it does not
suit you.The Planning Com-
mission — [ will come to it later-
Madam, has been taken over by 'Inde-
pendent Initiative' and how independ-
ent that initiative was, I will tell you
in a couple of minutes. But the point
is what we have beforeusas the
Government, is what wa called the
other day, much to their anger, but I
would like to repeat it. "a two-headed
three leaged monster. You have got a
Prime Minister and a  Deputy
Prime Minister. In fact, in the new
model of governance which we saw
emerging Madam, we had the  oath-
taking postponed twice on the nat-
ional network after people were told
that they were going to have their,
oath-taking ceremony. The Deputy
Primp Minister was so afraid that the
Prime Minister might change his mind
later that he insisted on taking the
cath as a Deputy Prime Minister. He
was afraid that when the Prime Min-
ister went out of Rashtrapal Bhavan,
he might change his mind. Mr. Yash-
want Sinha, one of our  resnected
Members, had to walk out of the oath
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taking ceremony because he was sli- |
ghted. His name wa, announced. I
was watching and he did not turn up.

Madam, what has been happening?
Unfortunately, Mr. Ram Jethmalani is
not there. In the whole process, the
poor man got beaten up outside the
house of one of their senior leader. -...
(Interruptions)...

SHRI SUBRAMANIAN SWAMY:
He was not beaten up but his shirt
was torn.

SHRIMATI MARGARET ALVA; 1
saw much more than that.

SHRI DIPEN GHOSH: What is the
meaning of saw more than that"?

SHRIMATI MARGARET ALVA:
What we saw on the TV because of
what you call the open policy. We cer-
tainly saw more than his shirt being
torn.

Madam, this is the new Govar'nment
that he has brought in. I would like
just to mention two or three points

on that. The contradictions Have al-
ready begun to emerge. They are
talking about a Gove'nment by con-
sensus. | am calling it a Government
of compromises and a Government
of contradictions. I would like to ask
here, Madam, since the Minister says
he is going to intervene  and speak,
whether he subscribes to all  these
points of view which have been pub-
licly expressed by different leaders of
the different parties over the last few
days. Mr. Advani has, the day before
* yesterday, said that all the larger Sta-
tes must be divided into small States.
This is his demand. The next thing
he said is: "We want immediately the
introduction of a common civil code".
Would you please tell us if this is
going to be you'r policy also? Madam,
now comes the third point. Today it
was clarified in the House by  the
leader of the CPM that they do not
agree with the formulation that has
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been put up as far as the right to
work is concerned. He clarified here
that they do not subscribe to that
formulation. They wanted it as a
fundamental right in the Constitution
and the Janata Dal has gone back on
its election manifesto. It was claimed
that they have gone back on the com-
mitment made in the manifesto.
Eve, the Prime Minister has made
this commitment in his first message
to th, nation about th® Constitution-
al right to work.

Madam, then comes the question of
the Planning Commission and its role. "
We have been listening to debates on
the TV. I would like to know whether
the CPM subscribes to all that the
Planning Commission ig claiming as
its new role. Then comes, Madam, the
great statement by the Chairman of
the National Front. In his frustration
he says, "The Centre is a myth. It does
not exist. " Mr. N. T. Rama Rao has
made a statement that the Centre as a
concept is a mythot it does no exist;

it has no territories its territories are
the territories of the States and the
Centre has no territories of its own: it
is only a conglomeration of the States;
so the Centre as a concept is a myth. "
Do they subscribe to this? H, is their
Chairman, still the Chairman of the
National Front. Madam, then comes
the statement which a very few peo-
ple hava taken note of and they are,
of course, supporting their ~ Govern-
ment. Bimal Khalsa has made a state-
ment th, otherday  saying "Why
Khalistan? Khalistan i where  the
Khalsais." Inother words, where
Khalsa is today is also Khalistan as

1 far a, they are concerned and ~ she
says that there is no need for them to
fight and they are already there.
These are the statements which are
coming out, Madam, and they are
talking of an alte'rnativa -model  of
Government and we have seen it in
action in the last three weeks. Born

of deceit, we  saw what happened
following that, how the Prime Min-
ister was elected and who said what.
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Ultimately, it was the Tauji who no-
minated the Prime Minister. And j
Madam, when his son becomes the
Chief Minister, oath-taking is in
Delhi  because they were m  such
a hurry to swear him in before they
changed their mind. And the Chief
Justice had to be to Delhi.. (Inter-
ruptians). 1 am very sorry. The Go-
vernor had to be brought to Delhi to
administer the oath in Haryana Bha-
van in Delhi for the new Chief Min-

ister who happened to be the son of
the Deputy  Prime Minister ~ whom
they  hav, installed. = This is  the,
family tradition that is being follow- 1

ed. / don't, need to say more about

it

Madam, I would like here just to say i
something about the new model of
the Planning Commission. We have |
heard a debate the other day. We j
have heard about various things. Here j
are the people who are talking about
corruption-free  life, about new
standards in public life, about morali-
ty. But here is a man who has lite-
rally left the coffers of Karnataka
empty, if | may use thisterm for
Mr. Yashwant Sinha ii\ return for his
compliments. j

SHRI YASHWANT SINHA: You
don't belive what Mr. Chavan says.

SHRIMATI MARGARET ALVA:
No. I am believing what you said.
Madam, since he talked about the
coffers being empty, I said 1 would
use the same expression. And the
man who has been facing so many
charges  before = commissions  of  in-
quiry—r do not want to name any-,
body—charges of corruption, court
orders, gets promoted as the Deputy
Chairman  of the Planning Commis-
sion. He gets promoted as the De-
puty Chairman of the Fanning Com-
mission!... (Interruptions)... Hav-
ing ruined Karnataka... (Interrup-
tions). m.

SHRI SUBRAMANIAN SWAMY:

fou mast admit that he is an expert
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in planning lor commissions... (i n.

terruptions)...

&HRIMAIIL MARGARKT ALVA:
Yes, that is the story. Thank you for
the  clarification. =~ Madam, perhaps he
is an expert in planning tor commis-
sions and that is why he has been
brought...  (Interruptions)... But 1 am
telling you today one thing. I come
from  Karnataka and 1  have the
greatest respect for my state leader

who ha; been elected from Karnataka.
I have never attacked anybody unless,
I have differences on policies. I will
say one thing. Here is a man who
appointed a think-tank with Mr. L. C.
Jain. Their leader appointed a
think-tank  and, @ Madam, the moment
they came to power—you can look
into the records and the Leader of the

House will bear me out—you know
what the job was that was given to it?

A notification was issued to review
and. recast the policies of the previous
Congress(I) Government in Karnata-
ka! They meddled, they tampered,
they changed, they recast, and they
left a mess behind. After six years,

the people have told them, "Go
home. " Now, this Mr. Hegde and
Mr. L. C. Jain have been brought
into the Plannng Commission and you
know where they will take the whole
country...  (Interruptions). wm.  Who is
Mr. Rajni Kothari? I am not 6aying
any word about anybody personally.
But you look into the history of the
last eight or te, years and see how
many of them have been involved in
what kind of inquiries and before,

which  commissions. And you are
talking about a clean public life and
you are teaching us that you are
bringing about a new model of gov-
ernance! Look into the background
and then tell me, with your hand on
your heart. I am not saying this to

anybody else, but I am saying this to
the Leader of the House because he
knows the whole history. Tell me,
Sir, if you are not convinced that
what they did in Karnataka they will
do for the whole country.. (Inter-
rupticms)... If it were not so, 1 will
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congratulate you in advance. But
look into what has happened in
Karnataka. In the name of what is
called the Gandhian economy, in the
name of Gandhiji, they ruined the
institutions and, today, they are going
to play with the Planning Commis-
sion and they want to make sure that
they have Constitutional justification
for their action... (In-terruptions)...

SHRI; R. S. NAIK: Is it fair on your
part to say aH this?.. (Interrup-
tions...

SHRIMATI MARGARET ALVA:
You don't get agitated... (Interrup-
tions)... Please sit down... (Inter-
ruptions)..... Why are you getting
agitated? You don't teach me any-
thing about Karnataka. Please sit
down.

Now, so much has been talked
about violence during the elections
and so much has been talked about
the violence in Amethi. Yesterday,
you were all saying something and I
am asking you one thing now. There
is an outfit called, the Independent
Initiative. Why was that Indepen-
dent Initiative only present and was
sitting in Amethi only and why did
it not go to other -constituencies?..
(Interruptions)... Why did they not
have their representatives in Mamata
Banerjee's constituency or in Mr.
Priya Ranjan Das Munshi's constitu-
ency or in some other constituencies
to see what was happening? Or, why
were they not there in Punjab to see
what was happening during the elec-
tions? Were they there? No. They
were there in Amethi to protect Mr.
Rajmohan Gandhi. Mr. Rajmohan
Gandhi, I know, has the great name
of a family which I respect and
honour. But is it or is it not a fact
that this Mr. Rajmohan Gandhi—I
would like to ask my friends in the
CPI. (M) and in the CPI whether they
know or not—was the international
representative of the MRA that is,
Moral Rearmament Movement, which
was banned in this country, which
was identified as a CIA outfit and
which was banned from operation in
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this  country?...  (Interruptions)... \
as a University student was told that
MHA was banned in this country.
... (Interruptions)...

SHRI K. G. MAHESWARAPPA
(Karnataka): You are talking about
Mr. Rajmohan Gandhi... (Interrup-
tions)... Should 1 say something
about your leader, Mr. Rajiv Gandhi?
(Interruptions).

SHRIMATI MARGARET ALVA:
You sit down... (Interruptions)...
You pleasesit down... (tnterrup-
tions)...

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): How can you
say that? You are in the Chair? ---------
(Interruptions)... You are not in the
Chair and you cannot say that...
(Interruptions).,. You are not the
Deputy Chairman... (Interruptions).

SHRIMATI MARGARET ALVA:
I will repeat what I have said... (Irt.
terruptions)... 1 will repeat what I
have said... (Interruptions)... 1 am
not yielding, in case you have not
heard me, I will repeat that he has
been hundred per cent associated with
MRA and if you do not know it, have
a look at what the MRA was and
why it was banned jn India. This
is the man who was behind the
MRA and, today, we are told that he
is a Gandhian here!... (Interrup,
tions)...

SHRI K. G. MAHESWARAPPA:
Can 1 say something about your
leader?... (Interruptions)... Can 1 sa
something about your leader when he
was staying in England?... (Inter.
ruptions)... Can I tell a story about
your leader?... (Interruptions)...

SHRIMATI MARGARET ALVA:
I will not yield... (Interruptions).. m
I am not yielding... (Interruptions)...
I do not yield to him. It is my time.
(Interruptions).

THE DEPUTY CHAIRMAN: I will
request hon. Members not to inter-
rupt. Every party has got its time.
Let every Membe, put their views.
Let the people decide. You cannot
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[The Deputy Chairman]
interrupt. Your party has got time,
Please speak what you like. 1 will
not  allow anybody  to interrupt.
Whoever is on legs, please let him
speak. Let us keep the dignity of the
House. {Interruptions). Please sit
down. Do not argue with the Chair.
Otherwise you know what 1 will do
to you.

SHRIMATI MARGARET ALVA:
Madam, if 1 have said anything un-
parliamentary, you may expunge it. I
know what I am talking. I will pro-
duce documents... (Interruptions).

SARDAR JAGJIT SINGH AURORA
(Punjab): On a point of order,

THE DEPUTY CHAIRMAN: No
point of order.

SHRIMATI MARGARET ALVA:
I am not yielding my time. (Inter-
ruptions).

THE DEPUTY CHAIRMAN; 1 will
allow you after she finishes. (Inter-
ruptions, ). What is your point of
order?

SARDAR JAGJIT SINGH
AURORA: Is it permissible to pass
scurrilous remarks about people who
ate not present in the House? That is
what [ want to know. If you think
it is right, it is okay.

THE DEPUTY CHAIRMAN: If
there is anything which is unparlia-
mentary, | will be responsible, if there
is anything' unparliamentary, 1  will
not allow it. You don't interrupt the
House.

SHRIMATI MARGARET ALVA:
If 1 said anything false, I will with-
draw it. I will produce evidence. I
have got documents, including their
writings.

Madam, they have talked about
amendments to the Commissions of
Inquiry Act and permission for with-
holding information from people and
from Parliament. They have  also

spoken about amending the Official
Secrets Act. Madam, | suppose it is
not something new, when secrets of
Cabinet meetinge -of decisions, be-
came a talk of the market; when
certain people who gave up their oath
of secrecy which they solemnly took
on the Constitution, in  Rashtrapal
Bhavan, claimed that they are putting
public life right, having broken the
joint  responsibility concept of cabi-
net Government; and who were made
heroes by the Opposition  simply
because they betrayed faith and con-
fidence which had been placed in
them as members of the joint team.
But, Madam, 1 would ask you what
has been asked before; why did the
Home  Minister yesterday refuse to
answer a single question on the issue
of the kidnapping of his daughter by
saying that these matters he cannot
d'sclose  for security reasons. When
it comes to answering questions, he
said: "for strategic reasons T cannot
disclose. " He was not prepared to
answer a simple question about how
a Judge of Allahabad was allowed to
come and negotiate with  terrorists,
with so called anti-national elements,
whom you call anti-national, foe the
release of his daughter. Can a sitting
judge of the High Court of another
State, on his own, without being
called, without being cleared, start
negotiating with an international
terrorist gang i, Jammu and Kashmir
for the release of the girl? Who
authorised it? He made a statement
which is on record. He said that only
one person was authorised to nego-
tiate and that was the Chief Secre-
tary of Jammu and Kashmir. How
was that Judge authorised? 1 will ask
the hon. Minister, since he is going to
speak. Madam, is it or is it not a
fact that there were three letters
written to the Central Government by
the Governor of Jammu & Kashmir,
Mr. Jagmohan, saying that this man
is dabbling in underground  terrorist
politics and he must be removed from
Jammu and Kashmir, and these letters
are on the files of the Home Ministry?
You ask Mr. Mufti to place them here
in the House. Is it not a fact that on
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the basis of these letters the Central
Government had transferred him out
of Jammu and Kashmir to Allahabad?
Today you take the same man and
make him negotiate with them, which
means that you are a party... (Inter-
ruptions). You took him back. He
was sent out of Jammu and Kashmir
because Jagmohan had asked that he
be transferred out. When we came
to know about it, he was transferred.
Why then did you get this man
knowing his background and why did
you involve him jn these negotiations
and gave him respectability and gave
him a chance to go back and show
that he is a great hero? Who autho-
rised him? Your Home Minister says
that they did not authorise anybody.
Then how did this man go and how
were the special planes used to fly
these people up and down? Who paid
for them? Who provided them? How
did they go up and down? I would
like this Government, this open Gov-
ernment, to tell us about it. The
Home Minister said that he could not
give this information for strategic
reasons. And this is the open Gov-
ernment which is going to amend the
Official Secrets Act and Commissions
of Inquiry Act. They said that aH
information must comfe before Parlia-
ment. Bring it. Let us see how from
now onwards you will say that this,
in the national interest, cannot be
disclosed. Bring it all before us.
When it suits you, you say that you
don't want Commissions of Inquiry
and let the law take its course know-
ing that the law takes ten years in
the normal course to go to the
top and in the meantime two
elections can be  fought  with
this

vilification __ campaign
You have tried it- You have done
it for two years. I will ask you one
thing today. You were harping on
your so-called big disclosures in the
Hindu day in and day out

ferg & 7@ way for ¥ faemet
faay, ey ] nyar

Every there  was the Hindu being
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quoted. And 1 will tell you today
that the only newspaper in the South
which which people read is the
Hindu. Every home in the South
reads Hindu, And everyday Ram and
Hindu appeared on the front page.

Rajiv, scandals, everything, Sonia,
Italy.
1% gfauisr s ®F - faer:

People took it and put it in the waste
paper basket and voted Rajiv Gandhi
and voted Congress. Let me tell you
that Hindu is not read in U. P. or in
Bihar or in Punjab or in Orissa. The
Hindu is read in the South, it is a
newspaper of the South. Even Mr.
Gopalsamy will agree with me.

SHRI SATYA PRAKASH MALA-
VIYA: It is published from Poona
also.

SHRI V. GOPALSAMY: Your
argument is malicious. The poor peo-
ple voted against you

SHRIMATI MARGARET ALVA:
Everything that was written in Hindu
was supposed to damage Rajiv Gandhi
and the whole South made him a lion.
They have been suggesting in the
South that Ram should now go and
settle down in Switzerland or else-
where because that is where his
sources lie and probably that is where
his support comes from. Not from the
South and not from the thinking
educated people of the South. You
may be a part of it or you may not
be a part of it, Mr. Gopalsamy. But
that js the truth. (Interruptions),

Madam, j do not want to take more
time I am coming to onl y two points.
One is about H. R. D. which was raised
just now. The Ministry of Human
Resource Development was! created.
It had a tremendous task before it to
really go into the aspect of develop-
ment of the people of this country.
They have been talking about indivi-
dual dignity, bringing people to the
fore and so on and so forth. But they
have not found a full-time Minister
to look after H. R. D., education and
women and children. 1 know what
they are going to do with the
Women's Department We have
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[Shrimati Margaret Alva]
already read that they are transfer-
ring it back to Welfare. Madam, this
will be a reversal of the 15 years of
battle of the women's movement and
saying good bye to development tor
Women and reverting to welfare of
women. We have reached a stage
wher, women have to be a part of
the developmental process i, all
countries. India used to be hailed
as being in the lead as far as the
developmental programmes for
women were concerned. (Interrup.
tions). I know that you won't cer-
tainly like me to talk about them,
though I know what you would like
to do about them.

Madam, I just want to say one
thing. If you are going back on this
concept, i would certainly like to
know what their intentions about the
Department of Women are. You are
talking about Seoul, I am coming to
it. I will tell you that we had inheri-
ted a Department where there was
absolutely nothing, it was Rajiv
Gandhi who raised our budget for
sports from 13 crores of rupees to 200
crores of rupees in 1985 in this Plan.
It was Rs. 200 crores for the first time.

SHRI V. GOPALSAMY: You are
accusing Madam Gandhi's Govern-
ment.

SHRIMATI MARGARET ALVA:
I am saying that these are the facts
which you cannot hide that no Gov-
ernment had given the type of impor-
tance to sports development which
the Rajiv Gandhi Government gave.
Prom Rs. 13 crores, it was increased
to Rs. 200 crores (. Interruptians),
Madam, you do not know anything
about sports.

SHRIMATI BIJOYA CHAKRA-
VARTY: I am a sports woman my-
self...

SHRIMATI MARGARET ALVA:
May be 20 years back. It has changed
since then. Let me tell you one thing
that sports today is not a pastime. It
Competitive sports is a full-tin*e
Competitive sports is a full-time

scientific training system and you
cannot do it by not having thig intro-
duced from the primary school stage
which we for the, first time have done
through our New Education Policy
and our national sports policy...

SHRI DIPEN GOSH: That is why
you took more officials tnan sports
boys and girls to Seoul.

SHRIMATI MARGARET ALVA:
You don't know. You wanted your
son to go. Don't you talk like that.
You came to me with your son. Nov/
you are talking about the non-cfficials
going. Don't you| provoke me to talk
like that.

SHRI DIPEN GHOSH:; say that is
why you took more officials than
sports boys and girls to Seoul. (Inter,
ruptions). The number of officials are
more than the number of sports girls
and boys.

SHRIMATI MARGARET ALVA:
That is what you do not know. That
is how ignorant you are. Madam, I
want to tell you that all the results
of the last, six months have shown
that our plans have started taking
shape. For the first time in archery,
we have defeated even China and we
have come out even, with a Gold Cup.
In athletics, we have won the highest
number of medals. We have come
to the top in rowing, in yachting. We
have even defeated China this time
and Korea about which they used to
talk...

SHRI V. GOPALSAMY: What
about Olympics?

SHRIMATI MARGARET ALVA:
W, have not yet come to the Olym-
pic standards. It will take another 10
years to reach Olympic standars at
the present Stage of standards. I will
tell you that much. You will have to
wait... (InterruptioTis) So, please do
not be little what we have achieved.
We have achieved a little. Madam I
do not want to go into the details be-
cause, as I said I am not going to
give answers like the Minister.

Finally, I want to know what your
intentions are about the New Educa-
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tion Policy. They want to give a
good-bye to the Navodaya School sys-
tem which was the only hope for the
rural child, for the poor children in
the rural side, for the Scheduled Caste
and Scheduled Tribes and the under-
privileged child getting an opportu-
nity. They want to give a good-bye
to it.

Madam, on foreign policy, a point
I was to make has been mentioned—
this interview by the U. S. Ambassa-
dor. We have seen the statement on
Panama. We have seen the stand
they have begun to take. Therefore,
I would like to plead: Don't let com-
promise also become a part of your
foreign policy. You will have to
compromise at home with various for-
ces, various parties, various opinions
because otherwise you cannot survive;
you have no choice. But on fore-
ign policy, -there has been a national
consensus. We have always agreed
on our basic principles—on the Non-
alignment movement, the leadership
of the Non-aligned world, anti-apar-
theid. And we have stood for India's
independence in the international
world. I hape you will have the co-
urage and the strength to stand by
what India has stood for over aH these
years.

Jatadam, one point was made and 1
was waiting and 1 was hoping that
the leader of the CPM would come
back. He said that all that we did
during the Rajiv Gandhi days was to
build capitalism. Madam, I do not

know whether they read or they do

not want to read. But I hope they
are aware from the Budget documents
and from all the documents available
that the highest investment in the
public setcor ever made was made by
the Rajiv Gandhi Government which
was the highest achievement of the
public sector. And [ would like the
Government to make a commitment
that the 'Independent Initiative'
which is taking over the Planning
Commission will increase or at least
maintain the tempo of growth of the
public sector which was done during
this time. We rationalised; we eco-
nomised in the public sector; we im-
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proved efficiency. And yet, at time,
we had to be tough to make them be
able to compete internationally and
prove their wonh as economically
viable units. Steps were taken for
this and no Government at any fime
can ever ignore this. And 1 want
therefore to say don't be obsessed
with the Congress all the time. We
ar, a party with a history- We are
not a pack of cards which changes
colours with every election or chan-
ges its name.

SHRI V. GOPALSAMY; You alBo
changed sides.

SHRIMATI MARGARET ALVA:
So did you. We know how many
times you have changed. Once you
were with the Congress. Then you
were with the Janata Party and now
with the Janata Dal alliance. We
know your alliances.

SHRI V. GOPALSAMY; That is
different. (Interruptions).

SHRIMATI MARGARET ALVA:
Let us see how long your present al-
liance will last.

SHRI V. GOPALSAMY: Do not
rub on the wrong side.

SHRIMATI MARGARET ALVA:
Madam, finally, I would certainly
like to thank the President for his
Address. After all, he is a person
whom we all respect. We hive great
affection for him. But I would certain-
ly also say that he had to read some-
thing which the Government had pro-
duced and I am quite certain that he
could not have agreed with most of
what he read in this Address. But
that is a different question altogether.
I do hope that this Government, as
I said, will have the courage to stand
by all the pronouncements, it has
made, though they forgot, the Prime
Minister forgot, to mention Mahatma
Gandhi, -while he had time for many
other leaders in his first address to
tha Nation. The President put the
record  straight, by mentioning the
Father of the Nation at least in his
Address and I am very grateful for
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[Shrimati Margaret Alva]

that and I am sure he must have in-
sisted on this on his own.

Madam, I would finally only read
one sentence from the Address of the
Prime Minister to the Nation when
he with great affection told the peo-
ple, "we do not promise you heaven,
but we will be with you in helping
you live in a hut. " Madam, if this
is their concept of development, that
they will help the people of India to
continue to live in a hut, I say, God
save the people. (Interruptions).

SHRI V. GOPALSAMY: They are
now living on platforms and foot-
paths. They do not even have huts.
(- Interruptions)

SHRIMATI MARGARET ALVA:
Thank you, madam.

MESSAGE FROM THE LOK SABHA

The Appropriation (No. 6) Bill, 1989

SECRETARY-GENERAL: Sir, 1
have to report to the House the fol-
lowing message received from the
Lok Sabha signed by the Secretary-
General of the Lok Sabha:

"In accordance with the provi-
sions of rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close the Appropration (No. 6) Bill,
1989, as passed by Lok Sabha at its
sitting held on the 26th December,
1989.

The Speaker has certified that
this Bill i; a Money Bill within the
meaning of article 110 of the Con-
stitution of India. "

Sir, I lay the Bill on the Table.
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